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.SHRI A, B. A, GHANL KHAN

CHAUDHURI : I do not like to

enter into iny controversy.
(Interruptions). :

SHRI CHITTA BASU : Just 2
minute,

MR. DPUTY-SPEAKER : He
1:. replying to Mr, Rawat,
(Interruptions),

MR. DEPUTY-SPEAKER
Have you finished ?

SHRI A. B. A. GHANI KHAN
CHAUDHURI : Yes,

MR. DEPUTY-SPEAKER
Now, the next item.

Shri Bhishma Narain Singh.

——

14 51 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH) :
With your permission, Sir, I risc to
announce that Government Business
in this House during the week
commencing jth December, 1981,
will consist of :—

(1) Consideration of any item
of Government Business
carried over from today’s
Order Paper.

(2) Consideration and passing
of ;—

" fa) The Central Silk Board
(Amendment) Bill, 1981,

(b) The Plantation Labour
(Amendment) Bill, 1981,

aspassed by RajyaSabha,

v (c) The Chit Funds Bill,,
1980, as repurted by the
Select Committee,

(d) The Sales Promotion
Employces (Conditions
of Service) Amendment
Bili, 1980, as passed by
Ra_]y'l Sabha.,

(3) Discussion and voting on :—

(a) Supplcrncntary Demands
for Grents (General) for
1981-82.

(b) Deminds for Excess
Grants (General) for
1979-80

(4) Discussion on the Mqtion
given  notice of by
Sarvashri N, K, Shejwalkar
and Phool Chand Virma
for annulment of All-India
Services (Death-Cum-
Retirement Benefits)
Amendment Rules, 1981,
at5p.m.on Wednesday, the
gth Deccmber, 1981,

(5) Further discussion on the
International Situation on
Thursday, the roth Decem-
ber, 1981, after disposal
of questions.

MR. DEPUTY-SPEAKER :
There are about nine hon. Members
whe have given some subjects to be
included in the  Business. Shri
Harikesh B-h=dur.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Two points | would
like to suggest te be included in the
agenda,

MR.DEPUTY-SPEAKER : You
simply read.

SHRI HARTKESH BAHADUR :
First poirt is : The situation in the
entire North-EasternRegion including
Assam is very sensitive and serious.
Governmént is a total failure. ...
(Interruptions).
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MR. DEPUTY-SPEAKER : At
3 O’clock I will go to the next item.
You just read.

SHRI HARIKESH BAHADUR :
I am recding.

Government is z total failure in
solving the problem of foreign na-
tionals in Assam. Extremists are very
active in the other parts of that regior.
Keeping in view the seriousress of the
crisis the mztter requires immediate
attention’ of P:rlhiament. Th.erefnre,
this matter should be discussed in the
House durmg the next week. Second
peint : The people ir Rajasthar
are suHenng due to drought. This
“is a matter of scrious conicern. There
fore, a discussion should be allowed
‘on this subject "in the Housc duﬂng
next week.

SHRI G. M. BANATWALLA
(Ponnani) : The Aligarh Muslim
University (Amendment) Bill which
was irtrcduced long égo, should be
taken, up for discussion without
further delay.

MR. . DEPUTY-SPEAKER
Shri Jai Pal Singh Kashyzp
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2 owWow W wwH . Eag #
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MR. DEPUTY-SPEAKER: Mr.
Mani Ram Bagri. Before I call
Mr. Mani Ram Bagri, I want to
make one thing clear. According to
the decision taken at the meeting of
the Speaker with the Leaders, the
Members of the Business Advisory
Committee do not make any submi-
ssions in the House after the state-
ment of the Minister of Parliamentary
Affairs regarding business for the
following week., Shri Mani Ram
Bagri, who has been nominated on
the Business Advisory Committee
on 1 December, 1981, has requested
permission to make a submission re-
garding business for the next weck.
I am allowing Shri Bagri to make
the submission as a special case as
he has been nominated on the Com-
mittce only a few days' back and has
so far not attended the sitting of the
Committee.

. ot Wt otw aw (fgame)
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SHRI SOMNATH CHAT-
TERJEE (Jadawvpur) : There are
two issues. One is the role and fimc-
tioning of the nationalised banks. We
find that the whole purpose of natio-
nalisation is being frustrated. On
the other hand, the bauks are really
standing in the way of revival of sick
industries by their attitude which
is stifling industrial growth. I want
that issue to be discussed next week,

The secend issue is the serious
situation arising out of the non-
filling of vacancies in the High Courts,
which is aggravating the mounting
arrears in this country. The whole
system is en the verge of collapse,
This should also be discussed.

Sir, you asked us to summarise
but the Minister is not listening,

MR. DEPUTY SPEAKER.: Hc
is very much listening. -

15 hrs.
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PROF. MADHU DANDA-
VATE (Rajapur) : I suggest that the
following two items be included in
the Government business for the next
week.

One is about the demolition of
Gandhiji’s Prison Cell. It is re-
ported that the tiny South African
Prison Cell in which Mahatma
Gandhi formulated his ‘satya-
graha’ philosophy is going to
be demolished by the authorities
under the pretext that it had ‘nui-
sance’ value.

The Government must make
immediate efforts to pievent the
demolition of this prison cell from
which emanated Gandhiji’s univer-
sal message of satyagraha. I request
the Government to make a statement
in this regard.
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R. S. forfilling vacancy on J. C.

The second item is about acqui-
sition of lands of kisans of Badli
and other villages. The kisans from
Badli and other villages in the vici-
nity of Delhi who staged a peace-
ful demonstration outside the Parlia-
ment on 30 November, 1981 de-
manded that the acquisition of the
fertile lands of the kisans from
these villages at a low compensation
of Rs. 1.25 to Rs. 2.40 per sq.
yard should be stopped forthwith
and no acquisition of land should
be resorted to unless the existing
Land Acquisition Act, 1894 was
amended so as to protect the interest
of the kisans.

On 19 March, 1981 the Govern-
ment had already given as assurance
in Lok Sabha to plotect the interest
of these villagers whose lands were
being acquired with low compensa-
tron.

I request the Government to
make a statement on the subject
reiterating  its carlier  assur-
ance to these kisans.

SHRI BHISHMA  NARAIN
SINGH: I am extremely thankful to
the hon. Members for tiie valuable
suggestions that they have made. I
will go through the records. If ‘I
feel something necessary, which is
to be brought to the notice of the
BAC, will do so.

CRIMINAL LAW
MENT) BILL

(AMEND-

RECOMMENDATION TO RAJvA SABHA
TO APPOINT A MEMBER OF Rajva
SaBHA To JoinT CoMMITTEE

SHRI D. K. NAIKAR (Dhar-
wad North) : 1 beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
doappointa Member of Rajya Sabha
to the Joint Committee on the Bill



